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 This Appeal has been filed by Revenue from the impugned 

order dated 23.08.2018 passed by the Commissioner (Appeals), 

Central Excise, Nagpur in Order-in-Appeal No. 

NGP/EXCUS/000/APPL/039/18-19.   



 2  ST/90024/2018 
 
 
 
 
2. While going through the case papers I find that the amount 

involved in this Appeal is Rs. 28,39,203/- which is much below the 

threshold limit as fixed by litigation policy dated 22.08.2019. 

Therefore, in view of litigation policy dated 22.08.2019 of the 

Government of India, Ministry of Finance, Department of Revenue 

Central Board of Indirect Taxes (Judicial Cell), the Appeal filed by 

Revenue is not maintainable. The Application filed by Revenue is 

therefore allowed and the Appeal is accordingly dismissed. 

(Order pronounced in the open Court) 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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